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Notification

The 1st March, 2011

No.  4—HLA of  2011/10.—The Punjab Land Revenue (Haryana
Amendment) Bill, 2011, is hereby published for general information under proviso
to Rule 128 of the Rules of Procedure and Conduct of Business in the Haryana
Legislative Assembly :—

Bil l  No.  4—HLA of 2011
THE PUNJAB LAND REVENUE (HARYANA AMENDMENT)

BILL, 2011

A

BILL

further to amend the Punjab Land Revenue Act, 1887, in its application to the
State of Haryana.

Be it  enacted by the Legislature of the State of Haryana in the Sixty-
second Year of the Republic of India as follows:-

1. This Act may be called the Punjab Land Revenue (Haryana Amendment) Short  t i t le .

Act, 2011.

2. In section 98 of the Punjab Land Revenue Act, 1887,—

(i) in caluse (k), for the sign " ; " existing at the end, the sign " . " shall
be substituted; and

(ii) clause (1) shall be omitted.

Price: Rs. 5.00 (769)

Ame ndme n t  o f
sect ion  98  of
Punj ab Act 17 of
1887 .
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STATEMENT OF OBJECTS AND REASONS

For recovery of the amount due from the former Chief Ministers/Ministers
during the terms of their office except amount taken for house building and car
advance, a provision in section 98 of the Punjab Land Revenue Act, 1887 was
made vide Act No. 9 of 1994 with effect from 1st January, 1980.

1. Now to recover the out -standing amount against a Minister, Leader of
Opposition, Speaker, Deputy Minister, Deputy Speaker, Chief Parliamentary
Secretary, Parliamentary Secretary or Member of Legislative Assembly a provision
is being made separately in "The Haryana Legislative Assembly (Allowances and
Pension of members) Act, 1975". To avoid duplication clause (I) of Section 98 of
the Punjab Land Revenue Act, 1887 is to be deleted, hence the bill for amendment.

Chandigarh :
The 1st March, 2011

SAT PAL,
Revenue Minister, Haryana.

SUMIT KUMAR,
Secretary.
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